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PER HON'BLE MR, JUSTICE D.L,MEHTA,VICE CHAIRFAN
f Hsard tha learned counsel for
the applicant. The applicant has submitted

that his Juniors were promotad on 19.5.1986,

He subﬁittad,a reprasentation dated 8.10.1986
(hnnex«A/3) and was thereaftsr promoted on
2641241986 Thus the grievance of the applicant
is only to the extent thét his Juniors wsre
promoted 7 months earlier. Thus the causé of
action accrusd to the applicant in 1986. |

He submitted representations Annsxures.A/4
dated 12+10.1990 A/5 dated 9.5.1991, A/6

dated 29.12.1992 in the matter of his

\

this 0.A. on 10.9.1993; Ordinarly he should
have filed the 0.A. within one year from

the dats of tha cause of action which

accrusd to him in Decamber 1986. Repesated

represantations filed aftsr 34 ysars of
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the cause of action arising, or still later,
do not removs the bar of limitation. The
counsel for the applicant has also not

takan care to file application for condo-
nation of delay. The 0.A. is hopaslessly

tims barrad. It cannat be entertainsd

at such & balated stage. The 0.A.

is thersfore, dismissed.
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